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—के�	ीय �
य� कर बोड�, आय-कर अिधिनयम, 1961 (1961 का 43) क# धारा 295 के साथ प)ठत धारा 

92गख .ारा �द/ शि1य2 का �योग करते 3ए, आय-कर िनयम, 1962 का और संशोधन करने के िलए िन7िलिखत िनयम बनाता है, 

अथा�त् :— 

1.   (1) इन िनयम2 का संि�= नाम आय-कर (दसूरा संशोधन) िनयम, 2016 ह ै। 

     (2) ये राजप? म@ उनके �काशन क# तारीख से �वृ/ ह2गे । 

2. आय-कर िनयम, 1962 (िजसे इसम@ इसके पEात् उ1 िनयम कहा गया है) के िनयम 10नजक म@, "उ
पादन," शGद के पEात् 

"�दाय," शGद अंतःIथािपत �कया जाएगा । 

3. उ1 िनयम2 के िनयम 10नजख के खंड (i) म@, "�कसी उ
पादन कJपनी .ारा" शGद2 का लोप �कया जाएगा । 

4. उ1 िनयम2 के िनयम 10नजग के उप-िनयम (2) क# सारणी म@ Lम संMयांक 1 के सामने, - 

(क)  Iतंभ 2 म@, "िनयम नजख क#, यथािIथित मद (i), (ii) या (iii) म@" शGद2, अ�र2, कोOक2 और अंक2 के Iथान पर 

"िनयम 10 नजख के, यथािIथित खंड (i), (ii) या (iii) म@" शGद, अंक, अ�र और कोOक रखे जाएंगे; 

(ख)    Iतंभ 3 म@, "अवधा)रत �कया गया ह"ै शGद2 के पEात्, "या टे)रफ के अवधारण के िलए पRित को अनुमो�दत �कया 

गया ह"ै शGद अंतःIथािपत �कए जाएंगे ।  

5. उ1 िनयम2 के िनयम 10नजघ के उप-िनयम (1) के दसूरे परंतुक के Iथान पर िन7िलिखत परंतुक रखा जाएगा, अथा�त् :— 

"परंतु यह और �क 1 अ�ैल, 2013 को �ारंभ होने वाले या 1 अ�ैल, 2014 को �ारंभ होने वाले या 1 अ�ैल 2015 को �ारंभ होने 

वाले िनधा�रण वष� के िलए सुसंगत प्ूव�वतW वष� के दौरान �कए गए पा? िविनYदZ घरेलु सं[वहार2, जो िनयम 10 नजख के खंड 

(iv) म@ िनYदZ सं[वहार से िभ\ ह], के संबंध म@ िनधा�)रती .ारा �^प 3गङचख 31 माच�, 2016 को या उससे पूव� �दया जा  

सकेगा ।"। 

6. उ1 िनयम2 के प)रिशZ 2 म@, �^प संMयांक 3गङचख क# मद 2 क# सारणी म@, Lम संMयांक 1 के सामने, दसूरे Iतंभ म@, -  
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(क) "मद (i), (ii) या (iii)" शGद2, कोOक2 और अंक2 के Iथान पर "खंड (i), (ii) या (iii) म@" शGद, कोOक और अंक रखे  

जाएंगे ;  

(ख) खंड ग म@, "टे)रफ अवधा)रत करने वाले" शGद2 के पEात् "या टे)रफ के अवधारण के िलए पRित को अनुमो�दत करने 

वाले" शGद अंतःIथािपत �कए जाएंगे । 

[अिधसूचना सं.05/2016[फा. सं. 142/7/2014-टीपीएल] 

आर. लaमी नारायनन,  अवर सिचव (टीपीएल) 
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- मूल िनयम2 को भारत के राजप?, असाधारण, भाग II, खंड 3, उपखंड (i) म@, अिधसूचना सं. का. आ. 969(अ), तारीख 26 

माच�, 1962 .ारा �कािशत �कया गया था और इसम@ अंितम संशोधन अिधसूचना सं. 127 (अ), तारीख 14/01/2016, .ारा �कया गया 

था । 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 17th February, 2016 

INCOME–TAX 

S.O. 502(E).—In exercise of the powers conferred by section 92CB, read with section 295 of the Income-tax 

Act, 1961(43 of 1961), the Central Board of Direct Taxes hereby makes the following rules further to amend the Income-

tax Rules, 1962, namely:— 

1. (1)  These rules may be called the Income-tax (2nd Amendment), Rules, 2016.  

(2)  They shall come into force from the date of their publication in the Official Gazette. 

2. In the Income-tax Rules, 1962 (hereinafter referred to as the said rules), in rule 10THA, after the word 

“generation,” the word “supply,” shall be inserted. 

3. In the said rules, in rule 10THB, in clause (i), the words “by a generating company” shall be omitted. 

4. In the said rules, in rule 10THC, in sub-rule (2), in the Table, against serial number 1,- 

(a) in column 2, for the words, brackets, figures and letters “in item (i), (ii) or (iii) of rule THB, as the case 

may be”, the words, brackets, figures and letters “in clause (i), (ii) or (iii) of rule 10THB, as the case may 

be”, shall be substituted; 

(b) in column 3, after the words after the words “is determined”, the words “or the methodology for 

determination of the tariff is approved” shall be inserted. 

5. In the said rules, in rule 10 THD, in sub-rule (1), for the second proviso, the following proviso shall be 

substituted, namely:— 

“Provided further that in respect of eligible specified domestic transactions, other than the transaction referred to 

in clause (iv) of rule 10 THB, undertaken during the previous year relevant to the assessment year beginning on 

the 1st day of April, 2013 or beginning on the 1st day of April, 2014 or beginning on the 1st day of April, 2015, 

Form 3CEFB may be furnished by the assessee on or before the 31st day of March, 2016.”. 

6. In the said rules, in Appendix II, in Form No. 3CEFB, in item 2, in the Table, against the serial number 1, in the 

second column,- 

(a)  for the words, brackets and figures “item (i), (ii) or (iii)”, the words, brackets and figures “clause (i), (ii) or 

(iii)”, shall be substituted; 

(b)  in clause (c), after the word “tariff”, the words “or approving the methodology for determination of  the 

tariff” shall be inserted. 

[Notification No. 05/2016 [F.No. 142/7/2014-TPL] 

R. LAKSHMI NARAYANAN, Under Secy. (Tax Policy and Legislation) 

Note: - The principal rules were published in the Gazette of India Extraordinary, Part II, Section 3, Sub-section (i), vide 

notification number S.O. 969(E), dated the, 26th March, 1962 and last amended vide notification number   S. O. 127(E)  

dated the 14.01.2016. 
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